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The Counsel for the Applicant submits that there are no Secured Creditors in the

Applicant Company therefore the question ofconvening meeting ofsecured creditors does

not arise. The Counsel for the Applicant Company further submits that since the Scheme

is an Anangement between the Applicant Company and their Respective Shareholders

only a meeting ofthe members is proposed to be held in accordance with the provisions of

Section 230(l)(b) of the Companies Act 2013. This Bench hereby directs the Applicant

Company to issue notice to all its Unsecured Creditors as on 29'h March, 2017 as required

under Section 230(3) of the Companies Act, 2013 with a direction that they may submit

their representations, if any, to the Tribunal and copy of such representations shall

simultaneously be served upon the Applicant Company.

The Applicant Company to frle aftidavit of service in the Registry proving dispatch of

notices to the Equity Shareholders, Unsecured Creditors, publication of notices in

newspapers and to the regulatory authorities as stated in clause 15 above and do report to

this Tribunal that the directions regarding the issue of notices have been duly complied

with.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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